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Dt,17.4.2002
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The applicant is
» apsent on call. A.Ds.
pot yet returned from
Respondents, Await returp
. Jof A.Ds. tilll 8,5.2002.
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of the Applicant for a compassionate appéintment‘

Send copies of the order to Respondents
and a copy of the order be given'to Advocate for
ovlnﬂ‘ﬂ
2.
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the Applicant.

Dates 17.5.2002

Rejoinder filed and copies . served

on the Respondent’s Counsel. Pleadings are

completed. List this case for final hearing.
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Opder dated 20.5.2002

applicant's father having died prematurel”
the Applicant appreached the departmental

authorities for employment on cempassionate

ereunds. The Circle Relaxation Osmmittee having
turned down the prayer of the applicant, fer
aspointment on compassionate grounds., Kk vide
Annexure-2 dated 5.12.,2001, the Applicant
filed the present Original Application

As 1t gepears the grievance o
applicant was turned down.by the Circ
Committee under Annexure-2 on the ¢ro
of liagbility and absence of indigent
of the family. In ocourse of review of t
a fresh enquiry has been caysed. As it reveals
f rom Annexure-R/5 a@:he f resh repert>plaCed
bef ore the Post Master General, Sambalpur Region,
there is a case in favour of the spplicant/
asplicant's £amily.

In the aferesald premises, having heard

the learned Advecate for the applicant and sShri




=l

O N« ANV |

NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

- >
5 N\ﬂ( Qs Bogs
LN ¢ Qonndoan —
&Qfs \ —v&
k?? &\Fr\\g{

*Dt.8.5.2002

The applicant is absen
on call., Sri A.K.Bose,id.
Senkor C:nt&si&Gavt.Standin
Caungel hashfi ed Memo of
Appearmance on 7,5,2002 and
ecunter oR 3.5.2002 after
service on the Applicant's
counsel,

G

rejoinder,if any.
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A.K.Bose, learned Sr.Standineg Ceounsel, ¥

ave diveefed

diwget the ReSpondentsAte reconsider the case

of the Applicant @n pursuance of the inquiry
report under Annexure-R/5 dated 25.2.2002)53"
Aac ko

keeping in mind the findings in the,\inquiry

report; wherein it has been disclosed that the
family of the Applicant(foll@wing te premature
death of the EDBPM, Kaimati 1.091s in cemplete

4‘0
distressed condition being indigent, and, provide

employment assistance en coempassionate grounds

to the applicant, as expeditiously as possible,
within 3 peried of three menths frem the date

of receipt of cepy of this erder. While giving
this directien, the previous decisien of tﬁe
Circle Relaxation Cemmittee/Authorities/Respondent
as reflected under Annexure-2 dated 5.12,2001

is quashed/set aside. | 1

observatien and
with the aforesaid/direction, the O.A.

wAllGut awy
is allowed, but mw order as te cests,
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MEMBER (JUDICI AL

LATER: Send coples of this Order to Respondents
at the cost of the Aspplicant. Bhri Rath

for the Applicant undertakes te file the
required postages for transmission of
copies of this erder by 24.5.2002, On

furnishing the postages as directed

above, free copies of the order be given
te both sides.
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